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PRO[. N.GG RANGA : No

PATE L + After all what i~
the princlpe undetlying the concept of Je-
fection 7 It 1« that vou are breaking the
pledee that you have given o the electorans,
You go to the clectorate with cevtain policies,
certain programmes and 1 is onr ¢his ground
that when vou change your pariy  def:_aon
s caused. If o large number of peopie also
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break their piedge together, that also must
be repardud as  defection. ] thoenk this s
something, that may be considere d, il not

today, at a later date. 1 suggest thut the Prine
Minmster may keep  this pont at the hack of

his mind, so that some Jdey he may consider

that even  he must give cilect to something

that is admittedly desirahle.

The other point thai | would hke o
make is this: it used to be the piractice,
normaily in the old days, 10 issue «v whip
only on reaury impostant natters. Unually it
meant motions which if Governmen ¢ lost at
wouid have to resiyn In practize this n-eant
money billzs, or & No Confidence Mlotioa or
Adjournment Motion or some vxce ptionally
imporiant maltters. The questicn  arises as
to when a member should b yeg arded as
having failed to carry out the wishess of the
party. To my mind he should be deemed to
have fuled only when he disregards a wiip
issued on  important matters such as No
Coafidence Motion or mopey bills, etc., and
similar others which woulid leud 1o the fall
of the Government, Thaese two points, | feel
need to be carcfully considezred,

would also have liked to sav some-
thing abhout mergers of puarties, Merger is as
condemnable as a split is. Tha: too in eflect
constitutes defection. The argument ihat in
the conditions of this Country_ it is expedi-
ent to carry out nergers ol parties and
therefore they should not be considered to
have led to defection.

I would bke onge again to congratulate
the Government ¢n having decided to Fring
in  this il be:cavse it ceriainly will help
greatly in cleaming up the administration, 1
will not refer toduy about other marters
which the Prime Mlinister proposes to clean

up,
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MR. SPEAKER : Hon. Prime Ministe:.

THE PRIME MINISTER (SHRIRAJIV
GANDHI) : Mr. Speaker, Sir, this Ant-
Defection Bill has been pending for a very
long time. | think it was first mentioncd
almost seven vears ago, We have taken it up
a5 one of our firs! major tasks because we
‘elt that this s an area where public hfe
reeds cleaning up As rightly promised
cluring the debate on the Presidential
Address, our Government has the political
wull to implement what we promise. We also
have promised that we will carry the
opposttion with us. And | am happy to say,
Sir, that we carried almost al' of the opposi-
tion with us. There are only one or 1wo
exceptions.

PROF. MADHU DANDAVATE : We
have promised that we will carry the CGovern-
ment with us.

SHRI  RANNV  GANDHI @ We are
maving  an amendment for removing clause
2eyeyr, Clause 2 (1yc) ellowed & Member 10
losse his membearship of the House if he was
removed from the party. Logically speaking,
this rlause should have been there, because
like one of our Members from the opposi-
tion has just said, if we look at the moral
issue and if we decide that the party 1~ the
fundamental unit which gets one elected, then
one loses the right of that election it onc s
no longer a member of that party. [ike
another Member has said that 33 per cent
for a ~plit is too little and theie ~hould be no
such thing as a -plit. There are lots of areas
in this Bill which are grev. We are covering
new ground which mayv be s not covered
anywhere else in the world, And we have
to se how best we can tread along this path,
it is botter for us to tread cantiously than to
y nake  serious  errors and  repent for them
Ja 'ter. So, tiere will he shoricomings. in this
13 1 But as we see and idenufy the-e
she ‘rtcomings, we will try to overcome thep.
By 1 emoving clatse 2(1)c¢) one lacuna comes
out ¢ wnd that 1s that if the House —-cnher 1y
House * or @ Staie Lewslatuie--1s not in sessien
and the tre is a defection or o -nlit or howeve;
it may be dchned, but 'he Government ix
soon to, 0se He majeritv, then there would he
4 long tin ¢ hefare the next session was to te

called an.' th's could l=od o a lor of horee
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tradiog, This was onc of the reasons why
clause 2(1) (c) was there, I am sure that this
was one of the reasons why one of the
opposition Parties was very keen-more than
one-was very keen that this clause be main-
tained. We are looking into how to close
this lacuna. We have nat bzen able 1o do it
in this Bill itself, But ia my dis:ussions with
the opposition we have fouad a method which
we are looking into and hopefully we will be
able to put some time-limu, possibly a
minimum time-limit, between the suspicion of
a Government losing its majority and the test
of its strength in the House. We will see
whether this can be put in, either in this Bill,
may be in the next session, or, il it has to bs
put in clsewhere, we can do il there as well.

1 do not want to take too much time of
the House, because the opinion on this Bill
is more or less unani.nous, and there is not
much to debate,

One point was raised : **What is the
hurry in having this Bill ? We have been
waiting 7 years to bave this Bill and a lot of
damage has been done. This Bill should have
come yesterday, should have come last year,
should bave come 7 years ago.” We are
doing it the fastest that we can do. I feel
that anybody who does not want this Bill
has to bave his own integrity cxamined.

Sir, it bas been said that this Bill is
being brought to keep the Congress Party
intact, to strengthen the Congress Party. |
would like to point out that the defections
are invariably to the Congress Party, and not
from the Congress Party, We do not have a
problem with people leaving the party ; we
have a problem with people wanting to join
our party, We do not need this to strengthen
our party. You can see the strength of our
party in front of you,

SHRIH.M, PATEL : Lookingahead.

SHRI RAJIV GANDHI : I am looking
abead. You will see in 1990-today we are
occupying elmost the whole of that row—we
will then be occupying even that row.
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PROF. MADHU DANDAVATE : It is
because, after some years, we will go to the
*‘Upper House™.

SHRI RAJIIV GANDHI : Sir, we are
not in a rush to send him to the “Upper
House”. But we are glad that he ackmow-
ledges that the Coogress will be replacing the
Opposition leaders in 1those Benches, when
they leave.

AN HON,Z MEMBER : You will be in
the Opposition.

SHRI RAJIV GANDHI : This Bill is
the first step towards cleaning our public life.
We will taking other sieps, electoral refotme,
other reforms, and you have my assurance,
Sir, that we will carry the whole opposition
with us in these forthcoming decisions that
we will have to take.

Sir, I commeod this Bill for adoption.
I thank the opposition for co-operating with
is in formulating the Bill and for supposting
it,

THE MINISTER OF LAW AND -
JUSTICE (SHRI A K. SEN) : Sir, I want to
express my gratitude to the House, to the
Prime Minister and to the members of my
party for the strong support which they have
given for making this a reality. This proves
once again, if proof was needed, the maturity
and the stability of our democracy. Amidst
the clash of arms and bickerings of parties,
when the call of the nation has gone out, the
people, irrespective of parties, bave closed
their ranks aod come and beeded to the call
of the pation. I remember, in this very
House, when the Chinese attack came, when
our late leader, Shri Jawaharlal Nehru, was
speaking oa the proclamation of Emergency,
he uttered these great words, which are still
ringing in my ears : “This is our finest hour.
We must all stand like a solid rock and
repel this invasion.” And the country did
stand like a solid rock, The Opposition here
and outside and everywhere rallied round the
flag of India. [ remember the Vijay Chowk
procession of that year on the Republic Day.
when the entire Opposition turned out alopg
with our great leaders and marched bare-
footed alopg the path of the Vijay Chowk.



